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(3) Al rules made under this section shall be subject to condltlon of
previous publication.

63 Repeal and savings.~The , Himacha] ‘Pradesh Registration of
Hotels and Travel . Agents Act, 1970 (22 of 1970} is hereby repealed

Provlded that anythmg done or .my actlon taken (1nc1udmg any
notification issued, certificaté or permnss:on _granted, or proceédings com-
menced or continued) under the provisions of the said Act, shallbe
deemed - to have been ‘done or taken under the corresponding provisions

of this ' Act.
[Aurhanrauve English text of rhe .ﬁrmachal Pmde.s‘h S{?rqvar Samparri
Adhr:grakan Adhiniyam, 1988 (1988 ka Adhmuam Sankﬁyank 1)
- passed in Hindi] - '

. THEHIMACHAL . PRADESH REQUISmoﬁ OF IMMOVA-
BLE PROPERTY ACT, 1987
. (Ast No, iof1988)1
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(Received the assent of the President of India on the 1st February,
1988 and was published in. Hindi ig R..H.P. Extra,, dated [-2-1988,
at;page 171-and in English in R,H.P. Extra., dated 7-3- 1988, al; pages 257-268)

An Act; to previds for the requisit{on of immovable property or-the
continuance  of reguisition of immovable property for purposes
of the State.

Be it enacted bythe Legislative Assembly of Hlmachal Ptadesh in the
Thirty-¢ighth Year ofthe Republic of Indiaas fo}lows

1. Short title, extent and . commencement —(]) This Act may be called
the Himachal Pradesh Requisition of Immovable Property Act, 1987.

- (2) .1t extendsto the. whole. ofthe State of Himachal. Pradcsh

(3). It shall be _deemed to have come into force on th.e 28111 day of
July, 1983.
Def:mﬁons —Ta this Act, unlessthe context otherwise requires,—

(a) “award> means an , award of an. arbxt:a;or made. uuder ¢S6C-
_tien 9;

v(b) “competent. authority”.. means . any parson or authontyJ AU
~thorjsed:i by-“the -Government,:-by ,l'lOI.lﬁcﬁ.On in:the;..Qfficial
- (3azette, to perforni the: functlons -of. the compatgnb p_uthont)(
under this Act for such area as may be specified i in the netifica-
tlon,

() “Government'meansthe Government. of Himachal.-Pradesh;

(d) "landlord”'means any person, who for. the time .being is receiv-
ing or is entitled toreccive the rent of any.-premises, whsther
.on_his own .account, or_on, account or on behalf,or for the
beneﬁt of any other pf;rson, ‘or asa trustee gua,rdtan or rece-

T iver, for-any other pcrson or who would so. ‘receive- the reat
10T, bQ en;;tled to rece:vc the rent Jf the prcmtses ‘were let tog
tenant;’

{e) ‘Oificial Gazettef’ means the Rajpatra, H:machal Pradesh,;

() the expression “person interested” iu relation:to any property
includes all persong claiming or eatitled to claim an interest in
the compensation -payable. .on aoqount. of £he nzegmsmou of
that’ pmpert)r under this: Aet;

' (g) .“premises” means- any bmldmg or. «part of 2, burldmg and
mcludes— :

-(:) the garden, grounds. and ©out-honses, 1f any, rtal g.to
such building or part of the building: and - A Plp ’

(i) ;- -any-fittings - affized to; such: building or-part. of .the - bmldmg
for more b,enof:cml ep_;oyment thereof}

() -“‘prescribed™ means- prescribed by. rules.made under this Act;

(7Y’ “properfy”-means immovable property of every kind - and
. ineludes any. nghts inor over such’ roperty; an

¢} “tenant” means any person by whot' or on whoge aceount rent
is payable ' for any premises and includes-such ' sab-fonants
-and..other .pérsons. as have, derived. title , under the -tonanf. un-
, der_. ,any,iaw for the, time. being in. force, _



100

3. Power to requisition jmmovable property. —(1) Where the com-
petant authority is of the opinion that any property is needed or is
likely to be needed for any public purpose, being a purpose of the State,
and that the property should be requisitioned, the competent authomy--

{(a) shallcallupon the owner or any other person, who ‘may be in
possession of the property, by notice m writing (specifying there-
in the purpose of the .requisitio)) to show cause within thirty
days of the date of the service of such notice on him, as to
why the propertyshould not be requisitioned; and

(#) may, by order, -direct that neither the owner of the property
nor any other person shall, without premisson of the com-
petent authority, dispose of or structurally alter the property
or let it out to a temant until the expiry of such period,
not exceeding two months, asmay be spemf:cdm the order.

(2) If, after consndermg the cause, if any, shown by any person in- -
terested in the property or in possession thercof, the competent authority
is satisfied that itis necessary or expedient so to do, it may, by order
in writing, requisition the property and-may make such further orders
as appears ‘to 1t to be necessary or expedxent m connectlon with the
requisition: =~ - ;

" Provided that’ no property or part thereof— .
(@) which is bona fide used bythe owner thereof as remdence for
himself or his family, or . :

(b) Whlch is excluswely used either for. religious worship by the
public oras aschool, hospital, public library. or an, orphanage
or for the purpose of accommodation. of a person connected
with the mannagement of such place of worshipor such school,
hosp;tal llbrary or orphanage

r

shall be reqms:txoned o e

Prowded further that wherc the reqms:tloned propert}' consists of pre-
mises which are being used as a residence by a tenant for not less than °
two months immediately. preceding the date of the service of notice
under sub-section (1), possession of the property shall not -be taken unless
the competent author;ty has provided such tenant with- alternatwe accom-
modation which, in its opu:uon, s suitable.

4. "Power to take possessnon of requisitioned property.-—_-(l). Where
any property has been requisitioned' under section 3, the competent
authority- may, by notice in writing, order the owner-as well as any
other person who may be in possession of the property to surrender or
deliver possession thereof to the conipetent authonty or amy person duly
authorised by it in this behbalf Wlt]llll thirty days of  the service
of thc notice. .

@ If any person refuses or failsto’ complyw;than order made under

sub ection (1), the competent authority - may take possession of the pro-
ro -ty and may, for that prupose, use such forceas may be necessary.
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(3) On taking possession of any property under thissection, the com-
petent authority shall, in the absence of an agreement as to the amourit
of compensation under clause {a) of sub-section (1) of section 9 and
without' prejudice to other provisions of this Act, tender every month
payment of eighty percentum of the rental as estimated by him, provisional
compensation for such property, to the owners or persons entitled thercto,

(4) The amount paid or tendered under sub-section (3) shall be
taken {nto account for determjning the amount of compensation re-
quired to .be paid “under section 9 and where the compensation so
paid exceeds the compensation determined under section 9, the excess,
unless refunded within three months from the date of award, shall be
recoverable by deduction from the rental payable thercafter. '

5, Rights over requisitioned - property.—(1) All property requisi-
tioned under section .3 shall be used for such purposes as may be men-
tioned inthe notice of requisition,

(2) Where any premlses arce requlsltoned under. scct10n3 the com-
petent authority may order the landlord to execute such repairs as may
be necessary and are.usually made by landlords in that locallty and as
may bo specified in the notice “within siuch reasonable time as may
be mentioned, thorein and if the landlord fails to execute the repairs
in pursnance of suach order, the competent authority may cause the re-
pairs specified inthe orderto be executed at the expense of the landlord
and the cost thereof may, without prejudice to any mode of recovety,
be deducted from the compensation payable to the landlord. )

“6. Release from requisition, —(1}) The competent authority may
at any 'time release from requisition any property requisitioned under
this Act and shall, as fir as possible, restore the property inas good
condition as it was when posssession 'thercol: was taken, subject only .
to'the changes caused by reasonable wear and fear and irresistable force

Provided that where the purposes for which any requisitioned pro-
perty was beifig used cease to exist, the compelent authority shall release
the property, as soonas may be, from requls:tmn

@ Notwithstanding anything contained Jn sub scction (l), thc State
Governmcnt shall release from requisition . —

{a} any property requisitioned under the Hnnachal Pradesh Re-
quisitioning and Acqlllsltlon of Immovable Property Act,
1972, (20 of 1973), the possession of which is still with the Govern-
ment; on or before the expiry of a period of ten years from
the 28th day of July, 1983;

()] any property requisitioned or deemed to be requisitioned under
this Act, after the 27th-day of July, 1983, on or before the ex-
pity ofa period often years from the datc on which posses-

- sion of such property was surrendered or deliveredto or taken
by the competent authority under section 4. .
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(3) . Where any property is to be released from requisition, the com-
petent authority may,. after such enquiry, if. any, asit may in any case
consider necessary tomake or cause 1o be made, specify by order in writ-
ing, the persoxn to. whom possession of the property shall be given and
such possession, shall, as far as practicable, be given to the person from
wliom possession was. taken at the time  of .the. requisition - or to,.the
successor (5)- in-interest of such person.

(4) The delivery of possession ofthc propsriy to the personspecified
inan order under sub-scction (2) shall be a full discharge of the Govern-
ment from allTiability in respect of the property, but shall not prejudice
any rights in respect of the property to which any otfher person may be
entitled, by due process of law, to erforce against the person to Whom
possession of the property is given.

{(5) Where any person to whom possession of any requisitioned .pro-
perty is to-be given.is aot traceable and. has. no agent,or other . person
empowered to accept deliveryon his behalf the compctent .authority
shall cause a notice, declaring that the ‘property is released from re-
quisition, to be affixed onsome conspicuous part ofthe property and shall
also pﬂbhsh thc siotice in the Official Gazette.

(6) When a.notice réferred’ to in sub-section’ (5) is pubhshcd inthe
Official Gazette, the” propquy specifiedin stich notice shall cease fo.be -
subject to requisition on and’ from “the' date of siich publication and
shall be deemed to_have been delivered 10 the person’ entitled to possession
thcrcof and the Governrnent,shall fot be Jiable for any compensatmn or
other claiminrespect of the property for any period after the ‘said: date

(T) Where : any .preparty .r¢quisitioned  under this Actor. any ma-
torial pact thereof :is. wholly destroyed, or - rcndered substantially  and
pecmanently-uafit. for the purpose for .whichit.was rcqmsmoncd' by 1ca-
son- of ;. fire, earthquake,:tempest, flood or op...ratwn of any army,, or, -Vio-

lence of any mnb or.other irresjstible force, the requ;smon shallat the .op-
tion of the Government, be viod:

Prqqued that-the benefit of t,lm ';ub-sectron .shall..not be avaxlable
to the Government where the injury,to.such .property. is caused by any
wrongful act or default of the Governraent.

7. Appl:catmn for relense from_ requ:smon -—(I) After a parlod of
two years from the date of requisition of any property, ttie ownerof =
any person interested in such property, may apply to the competent an”
thorlty to-‘release-it from reguisition:

Provided thdt such -application may be made before the expiry of
two years from the -date of :requisition-of the.property if circumstances
have arison which the owner or any person interested in-the. property co-
uld not have urged when given an opportunity 1o show cause under
clause (g)of sabesection (1) of section 3.

(2) On receipt of an application uadar sub- section (1) the competent
authouty may, alter calling for suzh information as it may ﬁnd necessary,
from thz ownsr or any p:rsaaintecested .in th: property or maklug such
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further:nqtury asit may consider necéssary, pass orders in réspect of that
as it deems' fit.’

8. Further” application for re[ca.ee from' régiisition.—After the ap-
plication for refease from requisition made undér section 7 has been re-
jected by the cofnpetent authority and the appeal filed before the Go-
verament under section 12 has also been rejécteéd, no farther application
for release will be entertained by the competent authonty till the expiry
of ‘a further periodof two years:

Provided that another application’ may -"be” made by the owner or
any 'pérson’ interestéd in'the ' property  within'two years of ‘rejection of the
first ‘appeal if any further circumstances 'have ‘ariseni which he-could no¢
have urged in his previpus application.

-9, ,ancgples apd 'méthods; of determnung compensaﬁon.—-(l) Where
dux property is requisitioned undet this Acf, there shall:be paid compen-
sation the amount of which shall be determmed in: the - manner and in
accordance w:th the prmczples bereinafter set out, thatis to say—

{a} where the" amonnt “of compensatjon’ s ﬁxed by agreement it
shallbe'paid. m'accoraancew:th such agreement';

() where nosuch agrecment can be reached the Government shall
) appoint’ a§ an arbitrator-a person who s’ orhas been oris’ quali-
fied"for appomtment as a Judpe! of"a High" Court;

() the quermqent may, inany particular case, norrunate a per-
son having’ expert knowledgc as to the. nature “of the property
requisitioned 10 agsist the arbiirator ‘and" where such nomination
is made the personto be eompensated, may also noininate an
assessor for the same pjurpose;

(d) atthe commencement ‘of tha' proceed]ngs before the arbitrator,
the" Goverimeit and ‘ the - ‘person'té be’ compensated: shall state
what in’ the:r respectwe Oplmonxs a falr amount of compensa-
“tion}

(e) the. arb;trator shall, af‘ter hearmg the “disputg, maRe an award,
- within“a permd of one yearreckonéd from the date of order of

. réqhxsmoh mad by the' competent authomy l.mder, sub-secnon(Z)
of settion 3, determmmg the ' amount of" compensauon which
appears to him to be Just and’ Specxfymg the" plrson or persons

t0 whont' such® compenSationi shall be” paid; and-in making
the: award; he  shall: have 'die regard to the circumstances of
each case and the provisions of sub-section {2)7of this section;

(f) - where therels any ‘dlsputeas 10 the persOn or }laersons who isfare
-¢fititled 'tothe compe_ng,ahon, the "arbitrator. shdll decide such
disputeand if the arbitrator finds-that moré than one person
are entitled to compensation, he shali ‘apportion the amount

thereof amongst such” : pérsons 3 sahd”

{g) * nothing in the Arbitration:Act; 1940 (16"0f : 1940) shall ‘apply* to
arbitration under this section,
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(2) The amount of compensation payable for the requisiton of any
property shall, subject to the provisions of sub-sections (3) and (4),
consist of—

() a recurring payment, in respect of the period of reguisition, of
a sum equalto the rent which would have been payable for
the use and occupation of the property, if it has been taken
on lease for that period; and

(b) such sum or sums, if any,as maybe found necessaryiocom”
pensate the person interested in all or any of the following mat-
ters, namely —

() pecuniary loss due to requisition;
(i) expenses on account of vacating the requisitioned premises;

(iii) expenses on account of re-occupying the premises upon
release from requisition ; and

(ivy damages (other than mormal wear and tear) caused to the
property during the period of requisition. including the ex-
penses that may have to be- incurred for restoring the pro-
perty to the same conidition in Wwhichit was™ at the time
of requisition. .o '

(3) The recurring payment, referred to in clause (#) of sub-section
(2), inrespect of any propertyshall, unlessthe propertyis sooner released
from requisition under section 6, be revised in accordance with the pro-
visions of sub-section (4),—

(@) in a case where such property has been subject to requisition
) for a period of five years or a longer period immediately
preceding the commencement of this Act—

(i) inthe first ingtance with effect fromthe date of such com-
_mencement, and : :

(i further with effect fromthe expiry of five years fromsuch
commencement.; ' : .

(b) ina case where such property has been subject to requisition
immedjately before such commencement for a period shorter
than five years and the maximum period within which such pro-
perty shall, in accordanoe with the provisions ofsub-section (2)
of section 6, be released from requisition, extsnd beyond five years
from the date of its requisition,— .

() in the first instance with effect from’ the date of expiry of five
years from ihe date on which possession of such property has
been surrendered or delivered to, or taken by, the competent
authority under section 4, and- '

(i) further with effect from the date of expiry of aperiod of five
‘years from the date on which the revision made under clzause (§)
takes effect ; :

- {€) in any other case, with effect from the date of expiry of five years
from the date on which possession of such property has been
surtendered or delivered to, or taken by, the competent authority
under section 4. ’ ' -

{4) Therecurring paymentin respect of any property shall be revised by

re-determining such payment in the manner and in accordance with the
principles st out in sub-scction (1) read witlr clese (a) of sub-section (2),
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asif such property had been requisitioned under this Act on the date with
effect from which the revision has to be made under sub-section (3).

(5) Where there are several persons interested in the compensation, it
shall be lawful for the Government either on jts own motion or on an
application from any person jnterested therein, to appoint the same or any
other arbitrator to make an eward or supplementaryaward in respoct of
the diputes, ' .

Explanation—In computing the period referred to in clause {¢) of sub-
section (1), any period of periods during which proce¢dings are held up on
account of any stay or injunction by an order of any court, shall be excluded.

10. Payment of compensation.—1. The amount of compensation pay-
able under an award shall, subject to any rules made under this Act, be paid
or given hy the competent authority tothe person or persons entitied therein
insuch manner and within such tinie as,may be gpecified.

. (2 Aninterest at the rate of 9 percentum per annum shall be payable on
the amount of compensation or amy part thereof from thedate of order of
requisition made by the competent outhority under sub-section (2) of sec-
tion 3 till the date the amount stands paid or tendered: :

Provided that where such compensation. or part thereof is not paid of
tendered within one year from the date it becomes due, interest at the rate of
15 percentum per annum shall be payable for the period exceeding one year,

Explanation I.—For computing interest . under this sub-section, the
amount paid as provisional compensation under sub-gsection (3} of section 4,
if wot already reduced while making the award, shallbe deducted from the
amount of compensation payable under the award.

Explanation 11 —For the removal of doubts it is clarified that tender of
amount of compensation to the persons entitled thereto shall, without
prejudice 1o other provisions of this Act,. be deemed to be the payment
of compensation to the persons interested therein, for the purposes of this
subwection. - o

11. Appeal from order of requisition~—(1) Any person aggrieved by an
order of requisition made by the competent authority under sub-section (2) .
-of section 3 may, within thirty days from the data of service of the ordar

-preferan appeal to the Goyernment : C o

Provided that the Government may cutertain the appeal after expiry
of the said period “of thirty days if 1t is satisfied that tho appeliant was
prevented by sufficient cause from filing the appeal in_time. o
- . (2) on:receipt of an appeal under sub-section (1), the Government may,
after calling for 2 report from the competent authority and giving an’appot-
tunity, to the parties of being heard and after making such further enquiry,
if any, as may be necessary, pass such ordess as it thinks fit and the orders
of the Government shall bo final. - ' o

(3) Where anappeal is preferred under sub-section (1), the Gpvernment
may stay the enforcement of the order of the competent authority for such
period and on such conditions as it thinks fit, o »

' 12, Appeal from order of competent authority rejecting application fox
_release from reguisition.—(1) Any person_aggrieved by an order made by
the comipetent anthority under sections 7and 8 may; within thirty days
from the date of servics of the order, prefer an appeal to the Government:
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Provided-that the:Government may eatertain the ‘appeal after the -expiry
cof the .sdid period'of thirty days, if it i3 satisfied that-the appellant.was
prevented by sufficient cause from filing the appeal in time,

(2) On'receipt ofan appeal:under sub-section (1), the Govermment:may
after calling for:a report from the competent authority and after making
such further inquiry as it may consider necessary,.pass such .orders.as it
deems fit and the orders of the Government shall be final.

13. Appeal -from award in respectof compensation.—(1). Any person
aggrieved by-an.award of the arbitrator made under :section 9 may, Within
sixty days, from the.date of such.award prefer an ‘appeal to the High' Cours
of Himacha!l Pradesh : )

- Provided that the "High Couit may entertain ‘theappeal-dfter expiry of
the said-period of "sixty days,'if it-is satisfied fhat"tle ‘appéllant was pre-
_vented by sufficient cause from'filing the appealiin titne.
(3) If the'sum which, in the opinion of the High Court, the arbitrator
‘ought-to' have. awarded as compensationis in excess'of the siin which the
arbitraior did -award as compensation, the High 'Court'may directthat the
competent authority-shall pay. iriterest on suth sum in - excess at the “fate of
9 percentum per-annum from the ‘date of "the order of ‘reqbisition “mdde by
the-competent. lauthority under sub-section: (2) of section: 3 till the :date the
‘dreount of such:yum .in texcess-stamds:paid- or terdered : .

“Providéed 16at the High Court miay also ‘direét that where ‘such sim’in
‘excess or:any: part'théreof is_paid - or-tendered -after-the.date.of expiry.of a
period of one-year from the date’ on -which the order:of requisition is made
Dndartsub-gection: (2):of section. 3, interest sat  the  rate of 15 percentum, per

anoum shall be payable from the.date-of expiry of the:said period of one, year
.on the amoynt of suoh sum in excess or part thereof wihch has not been
:paid’ or teadered: before the date of such expiry.

*Explanation.—Forthe tenioval - of doubts itiis -clarified - that - tender of
-amount Of compensation o' the persons entitlad thereto, withoutprejudiceto
the provisions contained in this Act, shall be deemed te be valid.payment
: for .the purposes of this sub-section.

'14. “Conipetent authority “ard-srhitratir ‘to “have' certain-powersrofctvil
courts.~~Thié comipetentauthority dud  the'atbitidtor'appointediundersection
9, while holding an inquiry or arbitration proceddings;/as the'case may be,
‘under this‘Aét,’ shall-have'allzpowers of 3 civil- court, while trying.a-suit

“imider the Code of Civil Procedurs, 1908 (5.0f 1908) in respect of the follow-
ing matters, namely:—— :
(@) sundmoning and’ enforéing ‘ the-atténdance of-any'person.;and exa-
~fnjininghim*bn'dath; . -
©{(b) requiring the'discoveryand production of any document
‘(¢) éception”of ‘éviderice ‘on-dffidavits;
d) requisitioning any public record ffom'any court or office;and
, ¢)'isiuing commission for examination fo\r»'wimnsses._
" “15, Pawer to-obtain itformation.—<The Goversment:or :the:competent
authority may, with a view to carfying out the:purposes of:séction-3:or
‘$éction 6’ or-section’9 “by order require any: personto furnish to such officer,
“ag may be *specified- intherorder,: such -information in-his possession as
imay De specified relating to - any.property ~which -is - fequisitioned . or
ntendedtobe réquisitioned undefthis Act. -
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16. Power fo emter and inspect.—The competent. authority or any
officer, empowered’ in this behalf by such authority by general or-spectal
order; may enter-and inspect any property for the purposes of determming
whether and if so in what manner an order under this Actshould be made

in relation to such property or with a view to securing compljance with an
order-madeunder this Act.

17, Service of notice and order.—(1) Subject to the.provisions of this
section and any rulesthat may be made under this Act, every notice or order
issuador made underthis Actshall,—

{@) in'case-of any notice.or order of ‘2 general nature affécting a class
of persans, be published in the Official Gazetie;

. (b) imcase of any notice or order affecting anindividual, corporation or
firm be served in the manner provided for theservice of " snmmons
in.rule 2 of Order XXIX or rule 3 of Order XXX, as the.case
may be, inthe First Schedule of the Code of Civil Procedure, 1908

' (5 oF1908): and :
(¢) in the.case.of any notice. or.order-affecting:"an individual.person
(not beinga corporation orfirm) be served-onsuchperson— '

(!) bydelivering ortendering it to that person; or

{#) 1fitcannot beso delivered or tendered, by delivering or tendering
it 10-any officer or such-person-cr.any aduitmate: memberof* the
family ofsuch person, or-by-affixing-acopy thereofonthe: cuter
door or on some.conspicuous pact of the premises.in-which: that
person: is knowi-to.-have Jast.rosided: or-carried on business or
persopally worked-for gaing or :

(ify failing servicabythesemeans, by post.

(2): Where-the-ownership ofthe property isin dispute or where the-persons
interested 'in the property are not readily traceable and the notice or order
cannot. be served witliout undie délay; the notice or order' may-be served
bypublishing it in the-Official Gaztte, and where possible, by affixinga
copy thereof on any conspicuous part of the property to which it'relates.

18.. Easement net to He-distmrbed:—No person' interested-in any pro-
periy requisitioned or acquired under this.Act- shall, without- tlie previous
weitten consent of: the compentent authority or-except-for'the purpose of
affecting repairs or complying with municipal requirement; willfuily dis-
turb. any convenience or. easemant’attached to such property. or remove,
dastroy or render, unserviceable anything: provided:for permanent:use there-
with or discontinue or causeto be discontinued any supply- or service
provided for the propérty. .

19, Delegation.of powers—(1) The..Government' may, by notification -
in the Official Gazette, direct that the powers except thoseundersections 11,
12 and 24 exercisable byit under this Act shall, in such- circumstances- ard
under such conditions, if any, as may he specified.in the notification
be exercisable also by an officer subordinate to that Government.

(2) All notifications issued under. sub-section: (1) shall be {aid, as soon
a: may be; before the Legjslative. Assembly.

Y
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20. Protection of action takeun ir good faith.—(1) No suit, prosecution or
other legal proceeding shall lie against any person for auythmg which jsin
good faith done orintended to be done in pursuance of this Act or any order
made thercunder .

(2) No sutt orother legal proceeding shalllie againstthe Government or
the competent authority for any damage cansed or likely to be cansed by
anything which isin good faith done or intended to be done in pursuance of
this Act or any order made thereunder. -

21, Bar of jurisdiction of civil court.—-Savc as otherwise ekpressly
provided in this Act, no -civil court shall have jurisdiction in respect of any
matter which the competent authority or arbitrator is empowered by or
under this Act to determine, and no injunction shall be granted by any court
or other authority in respact of any action taken orto be taken in pursuance
of any power conferred by or under this Act. . ,

22. Penalty Ior oﬂ'ences.——Whoaver contravenes s.ny prowsson of this
Act or any rule made thereunder or any order made or direction -given under
this Act or obstructs the lawful exercise of any power conferred by or under
this Act shall be punishable with fine which may extend to one thousand
rupees, and when the offence is a continuing one with a further fine which
may extend to fifty rupees for every day after the first. durmg which thy
oﬂ'ence contmues

23, Certain persons fo.be public servants.—The ‘competent authority, every
arbjtrator and and every officer empowered by the Government or by the
competent authority, while exercising any power or performing any duty

under this Act, shall be deemed to be a public servant within the meamn g
of section 21 of the Indian Penal Code 1860 {45 0f 1860).

24. Power to make rules.—»(l) The Goverament may, by nouﬁcauon in
tha Official Gazette, make rulesfor carrymg outthe purposes of this Act

(2) In particular, and without pl‘ejudICB to the genera[lty of the foregomg
__power, -such rules may prowde for all or any of the fo!!owmg rnatters,
namely:— - - _ . _ s - :

- -(a) theprocedureto be followed by the competent authority in makmg
- inquiries undersection 3 orsection§; -
(&) the procedure to be followed in arbxtrauon proceedmgs and appeals
under this Act;

(c) the principles to be followed in deterrnmmg the amount of -com-
- Iz pensation, method of payment and conditions Of such compen-
< .osatiom; -
(d) the prmmples to befollowed in appornomngthe costof procecdm g
“before thearbitrator and anappealnnderth;sAct, -
(e\ the manner of service of notices and orders, '
) rentanditsrecovory;and - ’ '
[¢3] any othermatter which has to be, or may bo prcscnbcd

(3) Every rule framed under thls Act shall be laid, as soon as may ba
after itjs made, before the Legislative Assembly, while it is in session for a
. total period of not less than fourteen days which may be comprised in one
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session or in two or more successive sessions, and - if beforc the expiry of
the session, in which it is so laid or the sessions aforesajd, the Assembly
makes any modification in the rule or decides that the rule should notbe
made, the rule shall thereafter have effect only in such modified form or be
of no effect, as the case may be, so, however, that any such modification
or zunulment shall be without prejudice to the validity of anything pre-
vionsly done under that tule.

25. Validation of certzin vequisitions of inmovable properlies.;-Notwigh~
g.taufgling anything to the contrary contained inany law for the time baing
in force— .

(9) any immovable property requisitioned by the competent authority
upder the Himachal Pradesh Requisitioning and Acquisition of .
_ Immovable Property Act, 1972 (20 0f 1973) (including any property
deemed to have been requisitioned under that Act) which had
:1:13§3been released from such requisition before the 28th day of July,
(&) any immovable property which purportsto have. been requisition-
ed after the 28th day of July, 1983, byan Officer of ‘the Govern-
ment, under the Himachal Pradesh Requisitioning and Acquisi-
tion of Immovable Property Act, 1972(20 of 1973) and which has
not been released from such requisition; shaill, as from the date
of such requisition, be deemed to have been requisitioned by the
.competent authority under the provisions of this Act for the pur-
‘poses for which the said property was requisitioned or held and

all provisions of this Actshall apply accordingly: -

" Provided that all agreements for determination and awards for payment
of compensation in respect of any such property for any period .of requisition
shiall be binding in so far as future cornpensation is concerned shall be valid
and shall te deetmed always to have been valid and shall continge to be “in
forcs and shall apply to payment of compensation in respect of that property.

26... Power to recover rent damages in respect of requisitioned property
asarrears of land revenme.—(1) Subject to any rulethat Inay - be
madejn this behalf by the Government, any sum due by way of rent’in respect
of any requisitioned property which’is in arrears may be recovered by the
competent authority from the persons liable to pay the same jn the same
manner asanarrearof landrevenue. - B 2

(2) Where any-person is in unauthorised occupation of any requisitioned
property, the competent authority may, in the prescribed manner, assess
such damages on account of the use and occupation of the said property
as it'thinks fit and may, by notice served by post or in such other ‘manner,
as may be prescribed by rules made inthis behalf, order that person to pay
the damages within such time as maybé specified in the notice. N

_3) If any person refuses or fails to pay the damages within the time
specified in the notice under sub-section (2), damages may be recovered in
the sarq,e,‘r_n_anuera‘sarr_c_:arsofland‘roy_cnue.- R

. 27._ Repeal and savings.—(1) The Himachal Pradesk_ Requisition of
Immovable Property Ordinance, 1987 (7 of 1987) is hereby repealed.
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(@)“Notwithstanding such repeat, anything: done. or any.action:taken
under the.Ordinance repealed under sub-section (1), shalf be-deemed’ to- have
besn-done-ortaken under the-corresponding provisions of: this Act' as if this
Act had'comeinto force-on the-day.on which such:thing was: done-or action
wastaken.

NOTIFICATION
UNDER

THE HIMACHAL PRADESH’ RESIN: AND RESIN:-PRODUETS
(REGULATION OF TRADE]j ACT, 1981

CONSTITUTION. OF- ADVISORY., COMMITTEE.
FOREST FARMING AND CONSERVATION DEPARTMENT
NOTIFICATION- '

Shimla-1, the i March;. 1988

No: Fes:(IF)2:2/79:M.—The Governor, Himachal: Pradesh, in exercise
of the powers vested 'in*him:under. section 6(1): of- the Himachal Pradesh
Resin and Resin Products (Regulation of Trade): Act; 1981: (Alct No. 6 of
1981), is pleased to constitute the Advisory Commiitee for advising the State
Government! in'the'matter of fixation’of a: fair-and reasonable.price:at: which
the resin: offered” for sale' may bie:purchased by or-on behalfrofi the:State_
Government in° Hintachal Pradesh-and-also’ on suchy matters:as shallsbe
referretitoit’by-the State Government: during;. 1988:89 as: unders—

1. The Minister of Statefor Forest, Himachal Pradesh .. Chairman
2. The Secretary. (Forest).to tho Government of Himackal Vice-

Bradesh ; ... Chairman
3; Thie'Director ‘ofIndustties (H/E) - oy Member.
4, Shri Dayal Dutt, V. & P.O. Qchhghat, Tehsil.and Dirlrict

Solan (H.P.) .. . e o ~-do~
5. Shri‘Nitya Nand'Sanwal; V, & P:0. Naina Tikkar, Tehsil'

Pachiad, District Sirmanr (FIP)) vo dos
6. ShriSumerNathSharma, Advocate Dharamshala. e -do-

7. Stiti Motiinder Lal Dhir, Vill: Mokarli, (Damtal) - . ~do-

8. TheManaging Director, H.P. Forest Corporation, Shimla. . -do-
7. ThePrincipal Chief Conservatorof Forests, H.P. .. -do-"

Ho shall assist the Chairman/Convenor in the discharge of ‘duties. .

" (RH:E, Extra, dated 2-7-1588, . 545).





